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(See Rule 42) 

i n The Central Admiflistrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

s) 	
/1 

at(s) 

Adocte for Applicant(s) 	i3e' dC 	44AJ'- 

. s.  
Advoctte far ResDondent(s'I ILI-- /1 1 	,',, , - 	 - 	 -.  

7 

of the Registry 	Date 	 Order of the Tribuna' 

0 

1 	rC7l 

22.2 .00 Present : Hon'ble Mr. G.L.Sanglyine, 

Administrative Member. 

Mr. S.Sarma for the applicant. 

Mr. 	B.C. 	Pathak 	for 	the 

respondents. 

Heard learned counsel for the 

parties. 

This 	application 	has 	been 

submitted by the applicant impugn.ng 

the transfer order dated 27.1.200U, 

Annexure-2, by which he was transferred 

from Sonamura CPF & Srimantapur LCS, 

Agartal Customs Division to Belonia,CPF 

& Muhiraghat LCS, Agartala Customs 

Division. According 1:0 the applicant 

this is in violation of the transfer 

poli'cy of the department. 	He has 

submitted _ representation 	7dated 

31.1.2000 praying for his retention at 

Sonamura. This representation has not 

Contd... 
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O.A. 

at  

222.03 

74 of 2000 - 

Order of the Tribuna 

been disposed bf by the respondents. 

In the circumstances i dispose 

of this appliction with a direction to 

the respondent No.2 to disose of the 

representation of the applicant within 

a period of one month from the date of 

receipt of this order. Till disposal of 

the representtion the operation of the. 

impugned order dated 27.1.2000 in so 

far it relates to the applicant sSall 

be kept in abeyance.  

The application is disposedof. 

No order as toc.osts. 

4-, 
Member 

trd 
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2z2 lip I 

'(F  
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THE CENTRAL ADMINISTRATIVE TRI}3UNAL :GUWHATI BENCH 
GUWAHATI: 

BETWEEN 

Swapan Kumár Roy, Supdt.' of Customs. 
under Customs Division, Sonacnura CPF.  

-- 

AND 

1. The Union of India, represented by 
the Secretary to the Government of 
India, Minitry of Finance, 
t)epartment of Revenue, New De1h114 

	

. CommisEioner 	of 	Customs, 	North 
Eastern Region, Shillong.' 

	

Commissioner 	of Central 	Excise, 

North Eastern Region, Shiliong 

4.' 	Assistant 	Commissioner, 	Customs 

Division, Agartala. 

8  

DETAILS OF APPLICATION 

3.. PARTICULARSOF 	THE ORDEF( AGAINST 	WHICH 	
THE 

APPLICATION IS MADE 

''The present application i s di•rected agaiRst the order. 

dated 27:1 .'2000 iud by the Commissioner of Customs 

North Eastern Region, Shi.11ong by which the Applicant 

has been sought to be transferred without c:orisiderinc 

the transfer pol icy/guidi inc issued by the  

RespondentS.' 

2.' JURISDICTION OF THE TRIBUNAL 

The Applicant deiares that the subject matter of 

the application 
is within the jurisdiction of this 

Hon'hle Tribunal..' 

/ 
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L:EM:tTTlON 	 V  

The 	ppl icant 	f.rther 

alic::ation 	is 	fj'j('r4 	wit,Jri 

esc::ribed under Sect ion 21 

Tribunals (c:t 	85. 

declares 	that 	the 

the 	I i m i ttLcri priod 

of the Administrat:i Va 

IL I 	That the Applicant is a r:itizen of India and as 

such he is entitled to all the riqhts and pri vel edçes 

as guaranteed under the r c ct i tut ion of India.
V  

42 That 	the p esent Appi icant has chal I anged the 

order of transfer ci ated 27 1 2OOO through this present 

applications The Applicant on 1011 1980 joined in the
V  

pOst 	of 	Inspector 	under 	the 	Respondents 	and 

V 	
subsecivant I y on $8 	93 he got procnot ion to the pos b of 

Thnd t 	Our i nq hi. s se rv ice as supd t si nc a 1.993 he 	
V_5 

been i-r"m"fcrrp'1 SIX t.mes i. 	within the time span f 

V 

	

	
si> and half years he has been transferred s x times 

The Respondents have :issV.Ieda guidline/transfor policy 

of Group 'B' Off ice rs work i ng 	I •• 	the North East V 

Repion . in the said transfer policy cer'tain guidelines 

have been i ss.ued for transfer of Group ' B ' Officers 

work I no In the North east Rag ion 	However, in the 

present case I n comp ate viol t.i on of the aforesaid 

pol icy 	the Respondents I a 	the Commissioner 	of 

(::toms iSSLtd an order dated 27.1 .2000 by wi.ic::h the 

p re s en t Applicant has been sought to be transferred 

from his . present place of posting i.e. Sonamura to 

another V 	 V 
 far away place i 	Belonia 	Immediately on V 

receipt 	of the said order dated 27.1.2000, $000 	the 
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App I icant made represE'ntat ion on 31 1 . 2000 but the 

Respondents are yet to d:i.spose Of the same and during 

the pendency of cii sposa 1 of the said represen4at ion, 

the release order so' far it relates to Applicant is 

concerned is going to he issued soon The Applicant in 

view of the aforesaid circumstanceS :i.ncludinçj the fact 

4,  that both his chi icirens are presently studying in 7th 

and 4th standard' in the Central School and in the month" 

of March 2000 their f irial examination are golflgtO be 

held, has come before this Hon 'bi e Tribunal seeking 

apropriate rd if with a 'further prayer to' stay the 

operation, of the impugiid order ciated 27 1 2000 ti 1.1 

the disposal Of this original appiic:ation 

This , is the crux of the matt er for which the 

Applicant has ' come before this Hon b1 e Tribunal for 

set tinçi aside of the order dat-ed 27 1. ,2000 by way of 

f Ii ing the present Drigi.haF Application , The detail 

fact of the case is as foiloIAJs : 

43 That the Applicant joined the servic:eS under th*? 

• Respondents as , Inspector, Department of Customs on 

10 11 B0 There after the App'l :icant had to serve at 

var:i.ous p1 aces of the North East Region At. no point of 

• time the present Appi. icant made any complaint against 

the said transfer orders and each time he carried out 

the said transfer orders treating the same to he a 

part of the 'service carrier 

44 	That the Applicant there after got his promotion 

to the pèst. of Supdt of Customs v ide order dated 

2&6.93 'and immedi ately on his promotiofl he 	was 

I 	 - 	 - 

--4-— 	 ' 



transferred and posted at Dharmanagar vide order. dated 

8.7.93. It is pert:inent to mention here that sincc 

2893 he has been transferred six times violating the 

quidel ines which has been issued -by the Respondents for 

ielf are of the employees as well as to streamline the 

dmiristratiofl For better applicatiOn appretiations of 

the factual position a table is cj iven be low show:ing the 

transfer orders and places; 

Order dated 	 From 	 To 

• I EL / .9 	
Dharmanagar 

2E3 11 94 	DharmanaQar 	Imphal 

1011197 	 Imphal 	 Agartali 

4 27298 	 Customs 	Central Excise 

(b(..tt 	same 	was 
cancelled on 	the 
request 	of. 	the 
Appi:iC ant 1) 

•5 13499 	 Agartala 	Soriafflura 

6 271I2000 * 	Sonamura 	
Delonia 

45 	That from the above tr.ansfer orders it is clear 

that the Applicant has been transferred very frequently 

without consideriflc the guidel :ines framed for the 

purpose of transferl It is noteworthy to mention here 

that the Commissioner Central Excise5 Shi I long i e the 

Respondent No 3 who is the cade control 1 ing authority 

and Commissioner Customs (Pvent i ye) i sued a circular 

vide NO1 11(7)3/ET1 IIIJOB/1674-95 dated 7111196 by 

which the policy of transfer has been c rculated I In 

the said circular dated 7111 96 the RpofldCflt have 

categorically stated that the same has been 1ud 

after the detal ed • discussion with the competent 

4 
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athor'i.ty as well as the guidel inc.s of the rlinistry 

regarding transfer and the said poiic:y has been 

circLlated after having being agreed to foLlow the 

same - 

A copy of the said transfer policy dated 7.11M  

is annexed herewi 4Th and marked as Annexure-1 

4,6 	That sLirprisinqly enough the Respondents without 
0 

considering the Annexure-1 policy has isud an order 

vide No. 01/2000 dated 27.10000 by which 19 Supdts 

have been sought to he transferred withi'n North Eastern 	'. 

Region, -including the present Applicant whose name 

appeared at the serial No. 14 of the said orcier. It is 

pertinent to mention here that the said order of 

transfer has been issued on rotation and adjustment 

made in the grade in the Supdt of the Cocnmissionerate 

of Customs, North Eastern Region, 

A copy of the said order dated 27.12000 is 

annexed herewith and mark ed as Ann exure-2 

4.7 	That the Applicant begs to state that prior to 

issuance of' Annexure-2 order dated 27.1 .2000, he was 

issued 	with an order dated 13.4.99 by which he was 

• 	 transfrred to his present place of postiig 	and 

pursuant to the said order he -joined the said post on 

10.5.99, The Applicant by now has completed only about 	•• 

seven months in his present place of posting. As per 

the Annexur ....I guidline dated 7.11.96 the tenure in 

the particular station is four to six years and the' 

period of stay in one station/section/office will not 

- 	 . 	 S 
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be more than two years and there will be a rotatofl in 

every two years. It is noteworthy to mention here that 

the irnpucjned Annexur'e2 order of transfer has been 

issued on rotation basis but same is v:iolative of the 

Annexure"1 policy dated 7.rl.96. From the date qf 

issuanc:e of the Annexure2 order it can easily he 

asümed to be an order of çeneral transfer since they 

same has been issued in the montn of January as 

described in the policy. It is also clear fr'oth the 

Annexure-2 order of transfer that the same has not been 

issued in pubic interest as well as on administrative 

cjrounds but the same has been issued on rotation basis. 
/ 

	

.e 	That the Appi icant as stated. above has completed 

only about seven months in his present place of posting 

and becaue of the said fact as per the policy he did 

not maj<e any representation as he has only completed 

seven months of service in his place of postin9. 

However, immedi ately on receipt of the Annexure-2 

order daied 27.1.2000 he made a representation on 

31.1.2000, to the Commissioner of Customs who js the 

authority of makinç transfer and alteration if any can 

on I y be mad e by h i in 

A copy of the said representation dated 31. :1.2000 

is annexed herewith and mar'ked as ANNEXURE--3 

4.9 That the applicant beQs to state that the case of 

the applicant is fully covered by the said pci icy and 

the i.rnpucjned order can not be issued without 

cons:iderinçj the pci icy. It is pertinent to mention here 
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that the impugned order of transfer has been issued on 

rotation basis and the said drder is a ceneraI order of 

transfer. In the policy of transfer there has been a 

mention that the policy will not be appiic:able in case 

of transfer on administr'ative grounds But the present 

transfer order has been issued on rotation basis and it 

is a general transfer order. The policy i e, Annexure-1 

/ 

	

	 and its guidelines will be applicable so far it relates 

to the transfer of the applicant 

4 10 That the applicant begs to state that till date 

the respondents have not issued any order of release to 

the applicant but it is learnt from rd iahie sources 

that within a short ti,me the release order will be 

i.ssued without éonsidering the representation filed by 

the applicant: In the event of such order being issued 

the ppiicant will suffer irreparable loss and injury 

arirJ the O.A.would become infructious and as such th 

applicant prays for an interim orrJer di. rec:tinq the 

- respondents not to issue any order of release till 

final isation of the O..A with a further cirection 	not 

to 	disturb him from his present place of posting. 

4.11 That the App]. icant begs to state that the present 

place of posting is his home town and presently hi 

children are studyang in the Central School.. In the 

event of such transfer their studies would acFver'sely be 

effected and they will be debarred from appearing in 

the commincj examination in the month of March and by 

this they may loose one valuable acadamic year.. Apart 

from the abo'.e the mother of the ApIicant is suffering 

1! 

ki 

4t 
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from High- Elood Suger as well as other cron ± c: dese ases 

1 ike Arthri t:is and she is staying presently with the 

appi icant and getting her treatment and in case the 

,respondents give effect the impugned order s  the ent:ire 

'fam:i. ly  member:s will suffer a lot 

4.12 That the appi icant begs to state that the impugned 

order of transfer has been issued with a melafide 

intension only to accomodate one Sri BPau1, who is 

- going to be posted in the present place of posting of 

the appi ic:ant It is pertinent to mention here that 

till date no order 'of r'elease has, been issued to the 

appi icant and no one hai been :posted in his place In 

fact 	the said order of transfer is yet to 	be 

• implemented and the Applicant is continuing in the post 

from which he sought to be transferred by issuing the 

said impugned order 7  hence the applicant pray.s before 

the Hon 'bie Tribunal for an interim order directing the 

'respondents not to give effect the said order.  dated 

27.1 2000 (Annexure-2) till the disposal of the O.A.  

5, GROUNDS FOR RELIEF_WITH LEGAL PROVISIONS 

5.1 For ti iat the a :tion of the respondents in not 

c::onsi.der'ing the case of the Applicant in terms of the 

Anne ,ure—i policy is illegal And arbitrary and. hence 

the same is Ii ab I e to be set aside and quashed. 

5.,$ For that there has been a policy dec:ision regarding 

the transfer of Grc:up B off icer's and the respondents 

are bound to 'follow the same. The respondents in not 

considering the said policy while issuing the Annexure- 

ox 	 - 



— 9 — 

2 order' dated 27.112000 has resulted in total disregard 

to the said policy which is also a c:re43t ion of the said 

respondent and on this score alone the impuc;ed order 

dated 272000 required to be st aside and quashed 

53 For that the actiOn of-the respondents in 
not 

considerin the represefltatin 'af the Applicant is 

violative of the principleS of natural justicC and as 

such the impuqned arder is not sustainable in the eye 

of laws 

5.4 For tht s±nc,e the impugned order of transfer has 

not been issued on admInistrative groundS the 

respondents are requl red to 'be follow the pol icy and 

the action of the respondents in not 'fo].iOWfl( the said 

policy in iSSirJ the impucjned orde Lt 	
r is not sustainable 

in the Rye of law and liable to be set asicC and 

quashed 

5 	For that in any view of the 	matter 	the 	
entire 

actiOn of the respondent are 	 liable 	to he set aside and 

c:uashed 

The 	applicant craves leave of 	the 	Honble 

Tribunal to advance more grounds both 
facual 	as 	well 

as 	lecal at the time of hearing of the 
casC; 

6. DETAILS OF REMEDIES EXHAUSTED : 

The Applicant cieclares that he has no other 

alter'atiVf and efficacious remedy except by way ,  of 

filing this application.  

Cle 
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7 MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

The Applicant further dec:lares that 	no cther 

application, writ petition or suit in respect cf the 

subject matter of the instant application is filed 

before any other,  Court, Authority or any- other Bench of 

the Hon 'ble Tribunal nor any such app]. ication, writ 

petition or sutt is pending before any of them. 

REL. IEFS SOUGHT FOR 

Urder the facts and circumstances stated above, 

the App].icant prays that this appiicRtion be admitted, 

records be called for and notice be issued to the 

Respondents to show cause A to why the reliefs sought 

•  for in this application should not he granted and. upon 

hearing the parties., arid on perusal of the records, he 

pleased to grant the following reliefs 

8;1 To set aside and quash Annexure--2 order dated 

27.1 2000 so far it relates to the transfer of the 

Appi icant. 

8.2 To direct the Respondents to a:I. low the Appi :icant 

- 	 to continue in his present place of posting at 

- Sonamura. 

8.3 Cot of the application. 

8.4 Any other relief/reliefs to which the Applicant is 

entit].ecl to. 

9. INTERIM ORDER PRAYED FOR 

Under the fact and c:Lrcumstances of the case, the 

Applicant :3rays for an interim order by way of staying 

the effect and operation of the Aninexure - 2 order dated 
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27 1 . 2000 and 	further prays for a direction to the 

RespofldfltS not to •i ye effect to the Arre>ure2 order 

dated 27 1 p2000 and to a.1low the (pp1 icant to continue 

at his present p1 ace of post mc at Scmamura 

iO*S 	 0 

The application is filed throuçh Advocate 

110 PARTICULARS OF THE I.P.O. 

i) 	I.P.O. No, 

Date 	 f7J 

Payabie ai 	Suwahati 

.12. LIST OF ENCLOSURES 

As stated in the Inde>. 
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VER IF 1CT ION 

I, 	ShriSwapar Kumar Roy., 	ad about 49 years s .so n 

of 	Late M 	Roy., 	at present work inç as Supdt.. 	Customs., 

AartaIa 	Customs Division., 	Soniura., 	c:o 	hereby 

solemnly affirm and verify that the statements made in 

paragraphs 	1 	to 3 9  41 	to 	4..4 5 	4..7 to 4,12and.5 	to 12 

are 'true to my knowledge ; 	
those made in paragraphs 45 

and 	4. 	are 	trL.1e 	to my information derived 	from records 

and 	the 	rests aPe my humble 	submisiofls 	before the 

Hon bl& 	Tribunals 

And 	I sign this verification on this the 	. 

day of February 2000. 
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.IPANSF'Eil; POLICY 'OF GI1OUP 'U' OFFICERS IN NORt1U EAST. 

jLtter a )ettdleds diousS1Ofl betteen the COP, OCE and 

7 . 	. AC(llqrs) alongwltli vaiiouBinsttuot1onD of tio ?jMiniStry,afld 

cJ\ the 1 ast of which is F0No0A-35O17/28/92zAd.I1IpB Ited 30th 

\ \jLt June19k  minutes of variouB toonferenoe8 t axdiOtherd16CU88 l 0 fl8 , 

\. 	it hasbeen agreed to 

among tlio Group IBI officers in the North .EtULXi' 
• 	: 

l 

i.YSince the 
• 	 •. 	 .•. .•. 	 I 	 •°•• - 

Eastern Statea with. diffe rent ethnio .b aokgLn ud,,AdmifliStratl0fl 

	

.( 	-. 	• 	 • 

• 	will follow as fari,as pq 9sib1epony.OniOflt 	 arP as 80. 
-'•• •.tt 

that officers are not unduly put to difficult*eS. However, these 

will not include transfers odminiStrati'gr0ufld9e 

2. 	I)efore any generl triasfer, Group 	'otfioerB will 

submit & representation for 

Place of posting with reas0n8;Y 3  

Opioii for Customs/Central Exoiae; 

For any other deputation. 

TheSe representations will be received positively by 

1st 0ctoIer of 	y year... 

3:' 	•;The. general tenure..1notie station 4U: be 1 	6 years. 

rPeriod of stay In any oiler station/seotiou/OtfiOe will 

not be mcLre than 2 yearsJ..L1 	 ' 

Since the -  officers belongto a commpnoadre.Of..Centl'al 

Jboiae mainly, no officer will remain postodin Customs for 
I 	 I 1 ) 	 I 	' 

more than ! yearsaj 	oi l ,  

I 
60 	 The rotation in every 2 years wil1be 1 XrOmdiflbult  

to soft area and from sensitive to hard are4-/.: 

	

•-- 	;,'- 

7. • 	Compassionate post1flgs will be copidered mutually between 

the COP and CCE and after stISfying the g uineness- of the compa-

ssion CaseS, transfer will be made if needSbe.\SU0b transfers 

on coIupas8IOflatO grounds must be addressed to.DC/AC(P&V) and 

eiidorsd to both the CoinisionerS. 	' 

qorktd....... 

L 
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• 	 .. Though Doptt 0  0 f.Po1701111e1 & Trairingv1do thelr.lettor . 	. 	 .•: 	
:tl 	 • •• 	• 	\.. 

atoU3id Ai)ii13G have rewuineiided posting of husban) nd wiio 
togetherjJk 0310 9tat1on,'t1ie area o1 jur.IfJUictIonbejng v8t 
atiUthontuio ofwork be1ngiLtrorozit. from geziera1Adin1njstra_ 
t).orfonly iyliei'e 

1transfera wilibe 	 ' 
guidelines.  o 

. 	 . 	 . 	 . 	

•1• 	
. 

	

• j:*7 .. :•- : 	 . 	 . 	 . 	

: 	 .: 	 :' 	 • 

. : 	 Since the Coriini•asjorieratos arehjh1short Staflod, 
1, 

Cooling'pff period from any deputation as'reeonnended by the 
Ministrywj11 xii 	 J)? 

	

I 	
41 ISr 	9t'i' •tfl 4 

10 	Geiiera1 trausfors 	11 be eomp1etedefoie 31st December 
of any year and as far aspo1b10 effected by 31st January. 

11. 	)ffiers who are'due toi rotlr&wlthjñ2'yoara wIl). ho 

:rotained/posted within and, around 'their 1Io.jo.,Town or piacos/ 
I requested by Jten. 

• 	, 	 . 	 i ... 	 , 

7 H 
( LM,LUNGUNEMA ) 	II 	 ( L.R. }tI U tAN • S 	 .J I 	COMMISSIONER J" 	 '*''COMMISSIONER CUSTOS'( swIoNG 

I; 	
,• CEN1BiU.' EXCISEZSIIXLLONG 

1 	
C. 	.II(75/r.ir1/58/ j_- 

• 	. 	Copy 	. : - 	 . 	 ' 5'• 	 •. 	•';• "5

.  . 
S 	 .5 . 	 ' ' 	 . 	

" 	$ 	. 	. 	I •. 	
•. 	 I The Momber(P&v)/(C.Tx.)/(A.S.), Central I. 3011-rd,of Excise 

and Customs North Block, New Delhi. 'for kind informatIon. 
The CI 1 i,ef:.Cornmisslouer(EZ),. Customs and Cetra1 Excièe, • . . 	. . 1 5/1 Strand J?.oad, Caicutta' for kind 1nfonntjon, 	. •,• 36 The Connnlssi.or.r(Cus. Prey.) ," NICI 	SI1i11ong'fornd luforinatioti. 

't'. The Deputy;Cot '1ssuor(Cu Prov. ), NEfl, SliJl1ong f o r 
• 	kind inforrnn tion. 

.5, 'The Secretary, General, All mUm FederatjTh5oj Central 
.!xcjse Gaetted Executive Officers,LiOA/1, JiC.'Mitra 
flood, Calcut-t a  for kind iiiformatjon, 	' 

6 The General' Secretary, Group 'ii' Executive .f.ficers'.. 
A ssOn. , CusC:nis and Central Excise, Shfllon for!dnd iiifor at1on. 
The A85133 taut Cotamios,ouer of C. 	cJ 	- for iiiforni tl{)tl. 	S 	•, 	 S  

1 	 ( 1). ut i'ri'ci ityy 	) 
C 6MUSSIONTIt(}IOs.) 

S 	 CUSTMS AND CNTflJ\1J 'EXCISE : 	ILLONG. S ' 	 •....•, •. 



OCJ OF TI 	
OF U~STOAIS  NOR'jj EJTEPT REGION 

Dated, Shi/Jong The 
27 Janua,y 2000 

Sub:- Transfer & Postings Rotation & Adjuiets 
in the Grade of 

• 

	

	
Supetjntendets Gtop 15 

 of the Comm/sjQflerate of Customs, Noah Easterr1 region, Shillong 
- ORDERSEGRDIIVG 

The following transfer and Rostings, rotation 
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adjustments in 
the grade of Superintendefl& f comissjQflerate of 
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Customs Noah E tern Region, S hi/long are hereby ordered with 
immediate effect and until further orders 
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Copy foiwareq or information & necessaryction to :- 

The Commissioner of Central &ccjse, s/il/long. 
The Joint Commissioner .  (P&V), Customs & Central ExcIse, Shil/ong 

The Joint commissioner(Tec/)) Central excise, S/il/long. 
The Assist. nt Commissioner (P&I, customds Hqrs., shillong. 

S. The Deput lAssistant Commissioner, Cstorns Division  
(A/V. Copy meant for the'oncerned office r(s) is/are enclosed herewith for causing delivery. 

C. The C.A. 0:, Customs & Central excise, hillong. 
The P.A. 0. 1  Customs & Central excise, Thiliorig. 
The A. C.A. 0., Customs & Central excis S/u/long. 
The Admin.trative Officer, Customs Hqs., Shil/ong. 
The Super intendent Customs Hqrs. Office, Shillong 

for compliance 	 Super/n tenden 

The Branchinc/iar.geE.II & III/At. I & 11/ IU-VIG Br. of 
Customs & Central Excise, S/il/long. 
The General Secretary, Group 'B' Super/ntendents Association, 
Customs & Central excise, ShillonQ.  14, Th Sen/a, -  P.A. to the Commissioner of Customs, Shillong, 15. Gurd File 

DEY) 
'sJs 	Co fr(pt.r) 

IIeadqvar 
SffiLLQffG 

/1 



.. 	 ) 

To 

AxuE- 3 
. 

Top C:; :js3jflppr n 
Ci.tom 	Ciitns C omm,ip, 	nn r a.  

N or t h 	s 1:. o r n 	n i, r r 

( ILcL 

Sh1nct :— fprn9rrtnt j r- 	• rrpnt irn at 5onarnura 
C P F 3ncJ 	 L. C. Stat jrn - 

sumi r inn rf 

• 	 1ot rpspnc tfuJ Ihc) to submit the fci!l njinq 
rprentri i on for favour il your k1 	an syootht ic c onsi- 
dratj.nn, 

• 	 2, That 	j cird Snrarnura LPE a.-O Srim zi ni aur L.C. 
Stptjcn on0. 	09 on t:pjne trnnsfrro 	t'rrn nortaia vid order 
No ~ /9 drc 13.4, 	tin c or I , Nn 	11(3 )LT/N:/CELI/sit/9o1 
I 3?.-/25 	dnt cç  1  

th 	V( 	orrr-r 	Pi/2flflp 	'tc' 	2?. 17p[p issur 
under C . 	 II( )9/ET/( c/r.ELL/5I;/o/a:31 7 () (Tt 	27,1, 2flrfl, 
I 	 tronsfrrrr t 	 ui rd 	 Lr.S, 

4,1 hat 	s pnr rrr( -'r 	ny of Croun 1 T riffj rrn 
in florth r.:t, 	oricd of 9ty in fl2p 	f inn ui3] not bc- rnor 
then 2 -yna 	. 1 haun OTIV c nnlot .( 	•nt;s of s t:ay c f pnt1no 

t 	flrT)Ht, 

. 	irr, I had 	rv 	P.Dharmonncar for o. n r year 
os S1ipnrjfrfldnf nflpr Hirr pnatrd thoro en prrrnnt rn 	I ho( 
also srrw 	at Irha1 U.iji..irn frnr- Fr-rt,ary'o 	pri] 	7. Thur 
I 

 

ha v e ha 	t:n 	orvp in 1nrn ci f[ç-r-nt rloc 
.' 	 in 	e djff.: r p r . 

st.at.n uit 	n 	;hnr. flirc 

In the circumntanc-rc; 	 aLova, I t.niilc rnurt 
youi: ftc-n Cu,: kjndl y tc.c cnjdrr 'y i'rnrrrntet inn ar- pfl 	00cr- 
sry or 	s for ny rrtrtjcn a 

rat(, lcatal, 

Y O:. 	f 1 j t h [ul I y, 

	

\ t 	- 

H R'i ) 
c-.i.  

r t.:1 	J.Vr Ti \C 
:ri -'TF\ - ij- 	Li.. 

Sir, 


